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Shri BraJ Raj Singh: May I submit.
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BUSINESS ADVISORY COMMITTEE 
FOURTEENTH REPORT

Shrl R u e  (Buldaria): I beg to 
move:

“That this House agrees with 
the Fourteenth Report of the 
Business Advisory Committee 
presented to the House on the 5th 
December, 1937.”
Soma Hon. Members: We can’t

hear?
Mr. Speaker: la it not in the Order 

Paper?
Motion moved:

"That this House agrees with 
the Fourteenth Report ot the 
Business Advisory Committee 
presented to the House on. the 
8th December, 1957.”
Start BraJ Raj Singh: (Firozabad): 

I want to move an amendment.
Mr. Speaker: Has he given notice

of the amendment?

Shri BraJ Raj Slofh: No.

Mr. Speaker: I am not exempting
from notice*

Shri Nanshlr Bharacha: (East
Khandealh): May I request, at least, 
that the time for the Preventive De­
tention Bill should be raised from 8 
to 10 hours?

Mr. 8peaker: Hon. Members know 
full well that when a notice of motion 
is given, they should table amend­
ments if they propose to move the 
amendments on the floor of the 
House.

Start Nanshlr Btaarnetaa: This was
presented only in the evening yester­
day. There was hardly any tirrte to 
table anything.

Mr. Speaker: All right What is 
the amendment?

Sfcfi Nanshlr Bharnctaa: Tnatanrt of 
eight hours, ten hours be allotted to 
the Preventive Detention (Continu­
ance) B ill

Sir, when this Bill came up in 1954, 
IS hours were allotted far the discus­
sion o f the Bill? Now, three years 
have passed. We havp got mote 
grounds to discuss on this matter. 
Fifteen hours may be allotted.

Pandit Thakur Dm* Bh*rfav*; May
I submit, Sir, in the Business Advi­
sory Committee, it has been accepted 
by everybody that eight hours, is more 
than enough. As a matter of fact, 
this Act is not under discussion under 
this Bill. We will not be allowed to 
move any amendment to the original 
Act. This Bill is only meant for con­
tinuance of life. Eight hours are 
more than enough. I do not know ' 
what else is going to be discussed ex­
cept whether it should be continued 
or not. Therefore, eight hours will 
be enough.

Shri BraJ Raj Singh: .In 1954, the
Bill was for continuance and fifteen 
hours were allotted.

Pandit G. B. Pant: This recommen­
dation, so far as I am aware, was
made unanimously by the Members 
of the Business Advisory Committee 
in which all parties were represented.
I think it would be a bad precedent 
to vary the unanimous recommenda­
tion of the Business Advisory Com­
mittee.

Shri Naoshir Btaarncha: Why bring 
it tor confirmation here at all?

Pandit G. B. Pant: In the hope that 
except where there is division among 
the Members, the unanimous recom­
mendation will always be accepted- 
by all here. The parties who have 
committed themselves will not move 
any amendment against the commit­
ment made by their own representa­
tives.

Shri Nsaddr Bkarecha: X do not
belong to any party.

Pandit G. B. P u t :  He must belong 
to some party.

Start B. K. Gaflkwad (Naaik); On 
behalf of the Republican Party, 1
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say, no representative has been taken 
on the Committee. So, it cannot be 
said that it was agreed to by all the 
parties.

Shri Bra] BaJ Singh: May I sub­
mit. . . . . .

Mr. Speaker: 1 have heard enough. 
He wants 15 hours. Normally, we 
invite representatives of the various 
Group* to attend where there are 
formal Groups, in addition to those 
other persons whom V e  invite. Here­
after, I shall try to invite Shri Nau­
shir Hharucha. The difficulty is, there 
are 13 or 20 Independent Members. If 
an Independent Member consents, 
another can get up and say, 1 am not 
a party. Generally, there is absolu­
tely no need for such things. All 
these have been considered. Anyhow.
I will put the amendments to the vote 
of the House. Ten hours or 15 hours? 

Shri Naoshlr Bharacha: Ten hours. 
Shrl Bimal Ghoae (Barrackpore): 

There was a suggestion in the Busi­
ness Advisory Committee that if an 
extension is considered necessary, it 
may be left to your discretion. We 
may accept that.

Mr. Speaker: If it is left to my dis­
cretion, it may be half an hour or 
one hour, That is normaL

Shrl Bimal Gbeee: That is better.
IU i  will be rejected.

Mr. Speaker: Do I take it that hon. 
Members do not want to press the 
amendments?

Shri BraJ K*J Singh: In 1054 when 
this Bill was taken into considera­
tion, the hon. Minister said that one 
hour would be enough. Fifteen hours 
were allotted.

Mr. Speaker: Things have changed. 
If it is left to the discretion of the 
Chair, I will extend it by an hour. I 
har* no objection, If they want to 
press, I will put it to the vote of the 
Bouse. Do I  take it that they are not 
pressing?

The question is:
T b t l  this Boom  agrees with 

the Fourteenth Report at the 
Business Advisory Committee

presented to the House on the 
5th December, 1957”

The motion was adopted.

INDIAN RAILWAYS (AMEND­
MENT) BELL—contd.

Mr. Speaker: The House will nflw 
resume further discussion on the- 
Indian Railways (Amendment) Bill,
1957. Out of three hours allotted for 
all the stages of the Bill, 44 minutes 
have already been avail ed^of leaving: 
a balance of 2 hours and 16 minutes.

Shri Sinhasan Singh may continue 
his speech.
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“ (1) There shall be a Tribunal, call­
ed the Railway Rates Tribunal, for th» 
purpose of discharging the functiona- 
hereinafter specified in this Chapter.

(2) The Tribunal shall consist of a
President, and two other members ap­
pointed by the Central Government;, 
and they shall hold office.........

(3) A  person shall not be qualified 
for appointment as a member at the 
Tribunal unless he is or has been, or 
is qualified for appointment as, a Judge- 
of a High Court.”
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